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IN THE CENTRAL ADMINISTRATILE TRISUNAL, PRINCIPAL BENCH
< N | - OA 534/1990 |

New Delhi, thie'7th day of July, 1994

Shri Cods Roy, Member (3)
Shri P.T.Thiruvengadam. ngmber(a)

Shri Vijay Ratnam
s/o Shri V, Raja Rao
o C-77/8-05, Tailor Square . ,
Handir Marg, New Delhi es Applicant
By Advocate Shri B.S. Randhauwa
| Versuse

_1'. Secretary . ' ‘ ' - S
Ministry of 148, New Delhi ' 1
o . 2. Director General
~ Doordarshan :
Mandi House, New Delhi . ' e« Respondents

~ By Advocate Shri M.L. Verma’
"0 RDER (oral)

(By Shri C.J. Roy, Hon'ble Member(Y)

|
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None appeared for the psrties. .‘
The applicant was engaged as daily wager uith
Respondant No.2 and uorked as such from 19,9.89 to 30.11 89
_ _ and he was paid wages Q 528485 per day for that period,
o | He was again engaged as daily wager from 6,3.,90 to 10. 3 90,
He claims that he was sponsored by the Emplayment Exchanga.

He further claims that he was orally inFormed on 9 3. 90

he could not present his application on 9.3.90 as he was

that his servicehuill be dispansed with on 10.3.90, but !
sicks His contention is that the respondents have placed ‘
requisition on the Employment Exchange for fresh nominees |
to be appointed on rggular basis. Hence this OA praying
|
|

- for dirécting the respondents to appoint him on regular basis.

. | 2. Tha‘reSpondants have filed their'rably:stating that
the appiicant vas never engagdd against a regular vacancy

and he had not made any representation and also that the

application is barred by limitation. They also state that
| -
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| the payﬁenﬁ of ™,28,85 per day as appiicableﬁto theA ‘
- offices udtking 6 days-éhueak{anﬁ as nottfied by the N
Dalhi‘Administratiun under thé minimum'uagqs.Act

f wvas made to’him. 'Therefore they assert fhat it is

not correct to say that no weskly rest vas allowed

to hime. They further aitack this case on the ground

that there was a break in service betwasn these twue

spells as stated earlisr, i.a. from 19.9.89 to 30.11.89
‘and 6.3.90 tp 10.3,90. |

3. - The raspondéntsqu:ther assert that the
applicant's services were required for a period of
90 days end on complotion of 90,day§, his services .
 were disponsed uith and thetq i§vno intaf-éa seniority

of casual labourers as they ars engaged for a limited

4. The other points raised are not germane'tb

period for a work of casual nature. L :
\
the main issua.
|
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S The applicant has filed a ?éjoinder more or

-18ss asserting the same points.

6e The applicant gvers that his services wers

dispﬂnsed with and in his place fresh recruits wers
+ : : .
also taken having been sponsored by the Employment

Exchangs for regular employment for which the applicast |
could not apply as he was sick during that peried,

»

But it is not the case of thé applicadt,ﬁhgt he hasauﬂyL%“f

any. tamporaryigtague. 'ﬂe wvas engaged‘for 90 ?aja in L
‘the first spell and for S days in the sscond spell.
However, the raspdndents have not denied that they

" have engaged‘anf frééh recruite for the sape nature

of work. In theAclrcumstancés and in the interest

of justﬁce, ue»fael that the follouwing direction be
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given -to the respondents.

Ge The raspohdents are directsed to consider-

- engagement of theAapplicant alongwith others

as and when they mxm engage daily wagers for work
of casual nature, UWith this direction, the OA is

disposed. No costs,

(P.T.Thiruvengadan) (Code Roy;

Member (A Memher {J
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